85.

RESERVATION TO WOMEN OF OTHER STATES

Sh. Kuldeep Vats (Badli):-

Will the Chief Minister be pleased to state:-

a)

b)

whether it is a fact that the women belonging to SCs and BCs of
nearby States are not being given the benefit of reservation or any
Government Schemes by the Government after getting married in
Haryana whereas their different certificates like caste, residence,
aadhar card and family ID are being issued by the State Government;

if so, the reasons thereof; and

whether there is any proposal under consideration of the Government
to give the benefit of reservation to the abovesaid women togetherwith

the details thereof?

REPLY

SHRI MANOHAR LAL, CHIEF MINISTER, HARYANA

a)

Sir, the women belonging to SCs and BCs of other states are not being
given the benefit of reservation or any Government Scheme. The
Welfare of Scheduled castes and Backward Classes Department,
Haryana had issued instructions dated 13.09.1984 about verification
of claim of candidates belonging to Scheduled Castes and Scheduled
Tribes and migrants from State/Union Territories in which it has been
clarified that the Scheduled Castes/Scheduled Tribes persons on
migaration from the state of his origin to another state will not lose his
status as Scheduled Caste/Scheduled Tribes but he will be entitled to
the concessions/benefit admissible to the Scheduled
Castes/Scheduled Tribes from the State of his origin and not from the
state where he/she has migrated.

Further, General Administration Department, Haryana has also
issued instructions/guidelines dated 22.03.2022 regarding issue of
Caste Certificates through SARAL portal and para 3 (iii and iv) of these
instructions provides as under:-

(iir) Caste Certificate in cases of Migration.—
Where a person migrates from one State to another, he can
claim to belong to a notified caste only in relation to the State
to which he originally belonged and not in respect of the
State to which he has migrated.

(iv) Caste Certificate to person who claims through marriage.-
No person who is not a member of a notified caste/tribe by
birth will be deemed to be a member of that notified



b)

caste/tribe merely because he or she had married a person
belonging to that notified caste/tribe. On the other hand a
person who is a member of a notified caste/tribe will
continue to be a member of that notified caste/tribe even
after his or her marriage with a person who does not belong
to a notified caste/tribe.

Therefore, caste of a person, even after migration from one State to
another State, does not change, nor it changes after marriage of a

person to someone belonging to any other caste.

No, Sir.
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